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BEFORETHENATIONALGREENTRIBUNAL EASTERN
ZONE BENCH, KOLKATA
INTHEMATTER OF:
M.ANo0.39/2024/EZ
in
OriginalApplicationNo.144/2023/EZ

News Item published in Avenue Mail Dated 7th February 2023 titled
“Jamshedpur: Industrial Wastes adding to Pollution level in River
Subarnarekha”.

AND
Member Secretary, Jharkhand Pollution Control Board&Ors.

...Respondents

COUNTER AFFIDAVIT FILED BY ADDITIONAL MUNICIPAL COMMISSIONER,

ADITYAPUR MUNICIPAL CORPORATION, ADITYAPUR, JHARKHAND, (i.e.

RESPONDENT NO. 6 HEREIN).

|, Ravi Prakash, son of Birendra Prasad Singh, aged about 44 years,by Religion -

Hinduism, by Occupation-Service under Adityapur Municipal Corporation in the

office of Additional Municipal Commissioner; Adityapur Municipal Corporation,

Jharkhand, having its office at Adityapur, P.S: Adityapur, District=Seraikela-
pﬂﬂsmk\g Ccu*npina «t 8/t Kinan Shcmhcm?o&’vakd, Kelkakad -7 ¢ ool

Kharshwan, Jharkhand, do hereby solemnly affirm and state as follows:

1. That, | am the Additional Municipﬂael? Commissioner, Adityapur Municipal

_ Corporation, Adityapur, Jharkhand, (Respondent No. 6 herein) and that |

N

amaware of the facts and records in the instant case and have gone

; th?gu%h the allegations and contentions in the Original Application as

- sugh'l m competent to make and affirm the instant Affidavit.
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2. That, | am a law-abiding Citizen of India and very much respect the

Constitution and Judicial System of India.

3. That in pursuance and in compliance to the order dated 03.10.2024 and
24.02.2025 of the Hon'ble Tribunal in the instant Original Application this
Counter Affidavit is being filed by Additional Municipal Commissioner,
Adityapur Municipal Corporation, Adityapur, Jharkhand, Respondent No.

6 herein.

4. That this affidavit is being filed for bringing necessary facts and

statements on record for just and proper adjudication of this case.

5. That in compliance to the said order dated 03.10.2024 and 24.02.2025
passed by the Hon’ble Tribunal, | am filing this Counter Affidavit and most

humbly state the following facts:

Project Name: Sewerage Scheme for Adityapur Municipal Corporation,
Adityapur, Jharkhand State under Amrut Program

Client: JUIDCO (Government of Jharkhand) (Jharkhand Urban
Infrastructure Development Co Ltd

Contractor Name: Shapoorji Pallonji & Co. Ltd, KPIL JV

Start Date: 30" Nov 2017

End Date: 30" Nov2021

Tlme extension applied upto 31.12.2025

vver‘a;ge it 135 Kms.

(Underground Pipe)out of which 102 Kms. of
%;”Und,ér‘é«?%no Pipeline completed

<
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%C@ ge of ward: 33 Wards
- Q

R N

Contract Value: Rs255.15 Crores




Capex: Rs217.94  Crores
Opex: Rs 37.21 Crores
Physical Progressof Project:73%

Financial Progress: 70%

Details of Component-—

A. No of STP — 4Nos.

List of STPs Capacity Ward No. [Place

STP1 4AMLD 1 Sapra

STP2 20 MLD 13 Saldih Basti

STP3 10MLD 29 Raydih Basti, Near Keshri
Gas Godam

STP4 2MLD 7 Bara Gamharia

B. PumpingStation—5Nos.

ISPS—1-NOC Pending from forest department

ISPS — 2 — Land issue due to local Hindrance
ISPS-3—Work in Process (60% Work Completed)
ISPS — 4 —Work in Process (50% Work Completed)

ISPS — 5 — Land issue not resolve

oY 186Ky s. Underground Pipe work out of which 102 Kms.
u@dqur\@"ggg Pipe work has been Completed.
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OTA




X

Sewerage project work was started on 30" November, 2017 by M/s
SPCL through Work Order by JUIDCO. Though work was started on
time at many places there were encroachments at some places in STP
1, which was removed and only then after some time the work of STP

1 was also started.

The work of STP 2 could not be started on time because 17 houses
were been built by the local peoples due to which the same could not
be freed from encroachment on time. As such the Site Clearance was
given to the Contractor only in May 2021, due to which the work of

the project was started late.

Till now, land for many parts of the scheme has not been found.

ISPS 1 could not be started due to non-receipt of NOC from the Forest
Department.

The work of pumping station ISPS 2 was started but could not be

started due to local opposition.

- :"‘i;",,?\Land for ISPS 5 has not been found till now due to which the work of

/" ASIS KR SEN %\ -7 \
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30 JUIDCO to SUDA office,(Urban Development and Housing Department,
Ranchi).
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6. There are around 1185 nos. of Industries within the jurisdiction of
Adityapur Municipal Corporation which are under the control of JIADA
(i.e. Jharkhand Indusrtrial Area Development Authority).The Holding

Taxas well as the SWM Fee are not deposited w1thAd‘1 : a@%_r’Municipal

' OEN

Corporation. ‘
( A NMEXUQ"» -

7. That the answering respondent herein i.ev the Addltlonal ‘Mumcnpal

/

14 Physical

Commissioner, Adityapur Municipal Corporatlo’rbfaas prega@y

and Financial Progress Status of the Sewerage Scheme Works.

‘A photocopy of the said Physical and Financial Progress Status of the

Sewerage S"gﬁeme Works is annexed herewith and marked as Annexure -

< /
L “{&
\ 5 That this Counter Affidavit is filed bonafide and in the interest of justice.

A\N

fw 1S ther‘efore prayed that Your Lordships, may kindly be pleased to

accept the instant Counter Affidavit.

9. That the answering respondent seeks leave to file any further affidavits, if

required, as per direction of the Hon’ble Tribunal.

10.1 state that the statements contained in paragraphs Nos. 1 to 4 are true
to my knowledge, and the rest is/are my respectful submissions before

this Hon’ble Tribunal.
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VERIFICATION

|, Ravi Prakash, son of Birendra Prasad Singh, aged about 44 years,by Religion -
Hinduism, by Occupation-Service under Adityapur Municipal Corporation in the
office of Additional Municipal Commissioner, Adityapur Municipal Corporation,
Jharkhand, having its officeat Adityapur, P.S. Adityapur, District—Seraikela-

Kharshwan, Jharkhand and is filing this Counter Affidavit.

Date: 07.05. 2025

Place: Kotxatp

Identified by me:
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e-mail : mcadityapur2@gmail.com

News Item published
“Jamshedpur
Subarnarekha”

in Avenue Mail Dated 7' February 2023 titles

Industrial Wastes adding to pollution level in River
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AnNEXURE~ B
Annexure—A=

Rravat a3

Project Name :- Sewerage Scheme for Adityapur Municipal Corporation, Jharkhand State under Amrut
Program

Client :- JUIDCO (Govt of Jharkhand) (Jharkhand Urban Infrastructure) Development CO Limited
Contractor Name :- Shapoorji Pallonji & CO Ltd, KPIL JV

Start Date :- 30 Nov 2017

End Date :- 30 Nov 2021, Time extension applied upto 31.12.2025

Defect Liability Periid :- 12 Months

Operation & Maintenance period :- 5 Years

Covverage :- 135 KM (U G Pipe)/ 102 KM UG Pipeline completed ‘ ¥{ 55‘\\
Covverage of ward :- 33 Wards |
Contract Value :- Rs. 255.15 Cr.

Capex :- Rs. 217.94 Cr.

Opex :- Rs. 37.21 Cr.

Physical Progress of Project :- 73% / Financial Progress :- 70%

Details of Component

A. No of STP -4 Nos.

List of STP Capacity Ward No. Place
STP1 4 MLD 1 Sapra
STP 2 20 MLD 13 Saldih Basti
STP 3 10 MLD 29 Raydih Basti, Near Kesri Gas
Godam
STP 4 2 MLD 7 Bara Gamharia

B. Pumping Station — 5 Nos.

ISPS —1 — NOC Pending from forest department

ISPS — 2 — Land issue due to local Hindrance

Add Mu
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ISPS — 3 — Work in Process ({ 60% Work Completed)
ISPS — 4 —Work in Process (50% Work Completed)
ISPS — 5 — Land issue not resolve

C. 135 KM UG Pipe — 103 KM Complited

favst aRATAT 30 Nov 2017 T Work Order JUIDCO @ HRIH ¥ M/s SPCL & ERT BRI ®T o
e T | w3 wE R g ST Y HAT T STP 1 W BB SHE WR AT AT IAD
Al g AT AT HB FHA 915 STP 1 bR Yo AT b7 fear w2 |

STP 2 &1 B B THT Y Ae] fhar ST Gl Fifd a8l U= R AN & §RT 17
HebT BT [rH0r fBgr T o fAeT WY ST HT el A8l BRIAT S AT | AYRS U
9T St dl Site Clearance AE 2021 # a1 O AT 3@« I Ulolae &1 &1 faors 9 I
fopar |

3l T& AT & Hy AT @ gf A T2 e uram 21 1sps — 1 &1 S o T |
STATRY YAV 9 FET Fe & HRU YR A8 & AbI © | TN W ISPS — 2 Bl B Lo
forar a1 o oifhd Yo fRy & &ReT S g 81 far S |FH11 1SPS — 5 7q 1 A anf
e el e urr 2| K19 1sps &1 &R @fed 2 |

STP1-90 % J0T &1 &l & |
STP2-18% T0T & T & |
STP3-92 % J0T & T T |
STP4-70% g0t &1 T 2|

IFT B BRI SUDA Sraferd, (R fasrd vd emara fawmr, =) &I JuIbco & gRT
Time Extension & fore arraee foar T g |

- oc(ps|2s
'S Singnature

Adityapur Municipal Corporation

3S10NE
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Progress Presentation : April (2025)
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ADITYAPUR SEWERAGE SCHEME

=~

Adityapur Sewerage Scheme

Rs. 240.55 Cr (Capex: 199.68 Cr + Opex — 40.68 Cr)

01.06.2017

M/s Shapooriji Pallonji & Co. Ltd- KIPL JV

NJS Engineers India PVT. LTD

JUIDCO/S.D Adityapur/Tender/1367/2017-3642 Dated 02.11.2017

Agreement No. 230 Dated 23.11.2017

Actual: Rs. 255.05 Cr Including O&M (Capex: 224.75Cr + Opex: 37.21 Cr)

Revised Project Cost : Rs. 261.95 Cr Including O&M
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ADITYAPUR SEWERAGE SCHEME

Description
128 Km

135.009 Km

4989 Nos

22394 Nos

135 Km
1 Nos
1 Nos
1 Nos
1 Nos
1 Nos
1 Nos
1 Nos
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: Actual
ACTIVITY DESCRIPTION SCOPE UOM  [ACHIEVED TILL DATE|% OF ACHIEVMENT Im%&“ﬂmﬁ Status
LAYING OF PIPE LINE NETWORK LENGTH 135.009 KM 102.849 76%
As per the contract, the manhole count should be 4,802, but the revised scope is|
ICONSTRUCTION OF MANHOLE 4989 NOS 3799 76.15% now 4,989.
% of Achievement as per Contract: 78%
Th | jected S ill be 10000
CONSTRUCTION OF INSPECTION CHAMBER | 22394 | NOS 6720 30.01% R GecjectedSaE Wt s 10000 o
% of Achievement as per project Scope : 66.7%
Pi laid 102.849 ¥n t i : it i
ROAD RESTORATION 135 K 100.96 74.74% ipe m_a 849 Km and restoration completed 100.96 Km and it is
pproximately 98.16%.
ISPS-1 (2.25 MLD)
Location: Gamariya 100 % 13.30% 13.30% Identification of New Private land completed
ISPS-2 (5.14 MLD)
Location: Kalpana puri, Nagar Nigam , 100 % 0.00% 0.00%
IAdityapur
_mvm-m (514 _,.\:.E 100 % 43.37 43.37% 26.08.2020 |Work stopped form last 3 months
Location: Hari Om Nagar /
".mnuﬂmm.hhwn.ﬂw_qy,\_wwwc\mucq 100 % 16.80% 16.80% 03.12.2021 ([Boundary wall work in progress./
ISPS-5 100 % 0.00% 0.00% Revised documentation is in pr
FTP -1 (02 MLD) Location: Sapada 100 % 90.02% 90.02% 19.02.2018 |internal road work is pending
ISTP -2 (20 MLD) Location: Saldi Basti 100 % 17.18% 17.20% 16.03.2021 [Centrifuge Building, Guard room an
PP -w.?o _,.\FE e e 100 % 89.82% 89.82% 01.12.2018 |Meter room and finishing work in prog
Mandir, Adityapur 2
ISTP -4 (04 MLD) Location: Gamariya 100 % 73.00% 73.00% 12.04.2018 (Civil. Mechanical and Electrical work is pendihg.
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provided to the ULB for Purchase of desired
Land.

>k Components Status ason
No. P 24-04-2025
Alternate Private land was identified in order to
avoid railway crossing & parallel laying of Application for laying of sewer line parallel to railway line &
1. lsPs 1 sewer network. Land details have been railway crossing was submitted to South Eastern Railway. It was

informed by SER that permission for parallel laying will not be
provided, only crossing permission shall be granted.

Forest 13.9 Km and ISPS-5

Land Schedule for the land under Forest area
received from DC office

KML file was prepared and it was uploaded in portal but some
villages are not showing on Parvesh portal. An External Agency
appointed for preparing KML file.

Application No: SW/218031/2005




86

VAKALATNAMA

_ In The High CourtAt Galoutta NATIONAL GREE® WRTIBUNAL
District : EACTERN ZonAL BENEH s KOLKATA

Criminal Revisional
Appcliate Jurisdiction

Constitutional Writ Civil

Mf\ No . 36 O_( 2024 !\Q
R M ga,  Wopa (&)

;thjz;wéﬂrrj N, b Wshed © Auenve Mail Tuted T Fob vusnsy.
: = G;m}h&d«‘x&"{ { Thdcatwial Wrnteo addln to  fAppellant

Pc lilen Lev el "n R‘NW Q N \(\r\a" N Petitioners
- Versus -

.‘M‘i*‘ﬁbé% Qocse Yoy Aherbdnand Dade CSPO{ldcm

Pl Conbro\ Bosd 4 Dic. o

Vakalatnama on behalf of N\m\aéi}x\ Gmm\m_ﬂw 2 NQ%}Q\’“ 3
. N -

Know all men by these presents that by Vakalatnama, I/We appoint the Advocates noted (Rasd
for Alling the memorandum or sppeal of petiion 7
of sntening sppesrance
in the above matter for appearing conducting and arguing the same for depositing or

below or any one of them my/our lawful Advocate or Advocates

withdrawing any money in connection therewith for moving the Court in any matter
connected therewith, for preparing the paper book in the case and for putting in papers,
petitions etc. On my/ our behalf for filling, taking back any documents for withdrawing

suits or appeals or petitions with permision to institute fresh suit etc. For siging and filling \
petitions of compromise in connections with the said matter and for taking copies of paper i
_ from the Record and I/We further say that any act. Done by my/our said Advocate or ; =5

Advocates or by any one of them after accepting this Vakalatnama, shall be considered as
my /our own true and lawful act.
And I/We further hereby agree and undertake to pay the said Advocates his or their fees as
setteld and all others sums that may be necessary to carry out the requision of the Court
and otherwise to- enable the said Advocates to conduct the case properly. Failing which the
said Advocates after notice to me/us will be at liberty to withdraw from further conducting
the case. |
[N WITHNESS WHERE OF UWE sign and execute this Vakalastnama on this
the A day of Mosch 2015

Name of Advocates

CHaDdRA GusThR KpmMnpi

E \ AbvecATE
AR Rgon - \RQCM No. G,

Heewy Covpy AT CALCUTTA . |
M- 756458240256 Ewmal Td— cgkamal: to@ g™l Cm
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